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that would devolve upon him He
would also be competent to deal with
the P & T matters on behalf of the
other appropnate wings of the Fin-
ance Mimistry The Mimstry of Home
Affairs have also agreed to confer on
the Director-General, Posts and Tele-~
graphs such powers as may be needed
for the eficient functioning of the
Board

Further details as to the enhanced
powers that will be exercised by the
Board, the procedure which would be
followed and other consequential mat-
ters are actively under consideration
As soon as that consideration i1s com
plete and the matter 1s finalised, the
Ministry of Communications will 1ssuc
final orders reconstituting the Board
on the lines I have mentioned 1 need
hardly assure the House that every
possible attempt would be made to
bring the Board into being as early as
possible 1 am hoping that probablv
before, but 1n any case during the
time, the next Session of Parlament
meets, the Board shall have started to
function

Shri Hem Barua (Gauhat)) Su,
the powers given to the representa-
tive of the Munistry of Finance on this
Board are idikely to over-weigh
agamnst the collective powers enjoyed
by the Board itself, because where
there 15 a difference between the
representative of the Ministry of Fin-
ance and the rest of the members of
the Board, the [epresentative of the
Ministry of Fimance has the power
against the wishes of the other mem-
bers of the Board, to bring the matter
to the Finance Mwstry Therefoie,
this representative 15 put there as a
check-post, and the powers given to
the Board are all ncutralised by the
over-weighing powers that are given
to the Member from the Finance
Ministry

Dr. P. Subbarayan: As I have men-
toned already, 3if the Financial
Adviser differs from the majonty of
the Board, the matter would be refer-
red through the Secretary, Minwstry of
Communications, tp the Mhister of

the State Trading Cor-
poration of India Limited

Communications and his order will be
fnal; but if the Financial Adviser
feels that it is not correct, he could
refer the matter to the Minister of
Finance

12.15 bhrs

MOTION RE REPORT OF THE
STATE TRADING CORPORATION OF
INDIA LIMITED

Mr. Deputy-Speaker: We will now
take up the next item. Shri Ram
Knshan Gupta may move his motion.

Shri Ram Krishan Gupta (Mahen-
dragarh) Sir, I beg to move

‘“That this House takes note of
the Second Annual Report of the
State Trading Corporation of
India Limited for the period end-
ing the 30th June, 1958, laid on
the Table of the House on the
29th April 1959

foeerr  ferh ogmT 7T, 38 W
N froE graw & &fam av whvat
} cowrzad o T g fr xw
e F WAL T § FRT IR
g 2 gfs TA § agw W
fefpr=dty Wt urft fawr f& foi?
Aam dx wfow fear mr 4
E FFT AW Y

“In the second year of its
existence, your Corporation has
had to face heavy odds There
was a world-wide decline in eco-

nomic activity, imtiated by the
recession 1n the United States”

Then 1t says

“The set-back in industrial act-
vity, the decline in purchasing
power and the deterioration in
the terms of trade placed serious
mmpediments in the way of the
country’s effort to augment export
earnings.”

A, wgF N AR oy § B vt
fomt & arwre o aw gw ot
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T F A w1 39 G A @ §
AFEAT F § ar war aqar g fF
aifaF gftee ¥ F19r & saror 9wty

e

frget @i 99 fF qgenr  foare
9T Fgg g @I 9 @1 S
g A fe s i@ aen &
fafeer T aE@ AT TIE X @
TG HIHAT 9T

“I think that it will be possible
o give a beiter account next
vear.”

IR zo o #Y 3T ¥ 9471 Io9ar 2
e agam FH g T QT |
FGifE TH QA & T FT  THSE
e ae ¥ &R agav g faaw
& qI 9T gl a® a9 Jifwe 1 qare
2 Fg & vs—ye ¥ T difae
F yw|T 3Y.¥D i@ F FA4 9,
s f5 za a @1 FER q W SATRT
§1 W a@ Y A T AE R W
TS FIG FATE g & 1 fedisE
T N aF AT g, TgS a1 38 faw
< adz famn v an, TH T o W
ot s fearmar g @ ¥ TR
Fougy A | A7 FEr FAEr gE A
sfea z@ g 7z AFQEd a9
T FN AR | AT T g N
HT gE AT ATIAIAN AN
g F37 T 9HT ¢ F 3@ A fuge
A F FTH F SATQT SA(G g1 AH
21 3fFT WX gw qurH W F ;Y
P IEE IHE  WEEET FL At A
ag &g a T @ fr e aewr
T wifgd N sad gy w€ gs
g1 famme F 9% 9T A qe%9-4s
#oFA TR L3 FAT F SATET
A, A ATZ T UagNE W Lo3
230 LSD-—S.
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FAT F FAOF 47 | SfFT TT FTARTT
F UM T HET @ENE AT
TEIE AT FY e FT 5 FAT F
F0q dzar g, o1 froaga w9 3
zafad & ag FFw 5 g 9% F9 A
FwEw w0 Ffgm wEr aifgd
R g fag ag s=d g fF
Fga dr I & FeEv w2 efen EeTT
F S

I & HRL Al @ THIa-
§z g% § SA9 HaN ST SEd
I ag g F A wkew  # qen
F@ & fa¥ sga surar P i 0
21 uFETE & 7 g & Fifira
T T g A IEF E-TE AV
s & qrg 31 fafamw @ e
M | F o o wirde fear
g T FTWRIAA 1 9g7 987 THIaAe
2193 @ faamgfrm amm
Il F gW F IS N T/H FIA Y
A At R e A 0
qEd 1 zEd fqg 7 & = asE
[ F qAA @A ATEA AW
77 Q0 fazmmg & fF s o oqu
frare  fwar smETm o

star fF @7 wwe wEr ur
AT qEMH AW & ST UFOIRE "X
TNE IWH WF g9 UHo o Hle
F FW FT AFEAT FIA G al a8
dga  FW AMH aT g | za%F fad
8 aqftw ag € B & s I
F AR A @M AR IR AT 22189
fear 9@ gEY qger 9 awde
TES AR F IR A E 0 qA UG
@ ¢ a9 3@ g ¢ 5 fed
A FTERTT F FA 6% AT A
HES AR TFeRe foar 99 & S
THEGIE Q3 AT ¥ AT 29 F A
a1 | IHHI §@gE AT @gd FATE
FET T |



7821 Motion re:

[Shri Ram Krishan Gupta]

@ g ¥ feew == § foed
5 aga savar wifka oFw fae Fwar
g 1 W wraaT § 5 sud weew o sw
= Bt A A sne o A e §
& oar w9 ¥ I H AWIAT [T
A IgH! T A G@EH F FE A
TEATEr BRAT ST WA )
12.21 hrs.

[SHRI BARMAN in the Chair |

[H 1T W A AW T G-
faaw SieFzd & TR F FIAT AT
g 1 3@F qarfea® XA A T60 98> A
gre| 7 fa #wmn & A 41 f&v go
T d) H UF Fara FAT TAT AT
Iq FI & qq19 § 977 Fq4q1 § 5
wifey FPT {7811 59 F19 & weav
fargeam & wAmaer arfaa w1 g &
qraEy  fqEr sAEr AT grfae
FLEIE 1 AN 38 @19 A I A
g f& 39 a0 # g8 @z Ifew FrRA-
[WA A ZAH S | WX F IT g9
FT JAE ZET F qHA T AT AT
FHHT AT a R | faarar @q
R8YE | & g wATA BISH & HAMHA
[T AT | ITFT TG A1 {291 737 397
qqT F9ar § £F 77 28w & 1 9@
faan Al o frerads g@r
g SRl FE Y8R FUT HATH
gifaa fear 1+ fyga  #@ra o asT
AR §00 HIUT & FUTF | ALY
wANA g 5 3@ s 1 w&x
wz e FOREE A g4 ¥ F
qR § Gar wgga F<r g 5 0@ 3wq
q W FT AT RN GEST AT |
g 9aTT F3 B 9gH W IT1AT W40
g % 5@ aam w19 9T wifE FFIES
T AT gfas #7135 8

¥ gazan § fr w2z e srarad
gafrd 1w fFay a1 & @ 3
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F TFATIE HR FEIE & 9r5aE AW KT
T3 WA @ @ § AR a7 IO
TEA AT T A ITFHT AEFE
¥ arafafees aF & gier 9@ | AT
TS g7 39 e § soaaa #1 3|
A | ag Fg FL @ 7Z 5 2 zEA
SATRT FTRATET LT g3 1 AT 91 1A
wafd a7 FRAGEE FAF AL FW
wrwaﬁa%mmmmgwma
F 3T A GFEAT FL Al H A3 F&
T 7 g 5 28 g FrHaEy a5
g5 | 3fad o1 T4 T30 qGTA FATT
TR A g FagFm a9 A %
FIXT gH GO FTHatar G851 g5 Fre-
TIET & G AGELIH A oAU
ZF Hafas g sv o F A 7
TEGE I 3TAE 7 AFA 5 | 3EE

a

TeAT F3T T 8

“The objects for which tn:
Company is established are io
organise and effect exports and
imports from and into India of ali
such goods and commodities as the
Company may, from time to time,
determine, and the purchase, sale
and transport of and general trade
in such goods and commodities ir.
India or anywhere else in the
world, and to do all such other’
things as are incidental or con-
ducive to the attainment of the
above objects”.

W FEn T A9@" 498 & 5 U,
Ao o F T q¥ F1F IMegFa ad
& | afex § a1 ag Fgm fF aga o1
wfafafia St fF o@o Ao Hro FY
fweT g% & 3 wigde wvafaat 1 A
faeft g€ & 1 9% amaw= ot 3 7
faar ady gy wnfed off, ag  agy
gS | IEFT AT I E 7 I AT IT
ard FT 9GT WO § A AV ag wP
o =8 F1 7= 73T W Ag § PR 39 &
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TEAGIE W7 FEUE TT FT TS FIF I
1 qaFT 41, 45 agm wmar fswiee
a7 1 79 39 fohd &1 WY " a3 § W
THE WA TZ 94T AAT £ 1 WAL AN F
2 wer % o 596 J1 gETe T AT
oUE FH R Ad § Wi I AVE
Agy fefereras 7 Fiw 381 3eds
A7 WIgT TH=H F A é%", Z, faan
F waa 7w :,-frﬁm frar & 1 712 T
ST ATEAT § fF UHe o Hio FT
0 PR 3 | FT STET FE 9EW
FHIH FGF FIA1 &1 &, 41 T 189 &1
T A5 AT A UF AeY a9 7 AT
7 audr AE W oy v aEen A1Eer
5 zwr #ar foser zam = ozwed
I8 WHAE 5 {F FW vHe F‘:\To Yo :a‘r
T TEIIEAA FRAT AR § % 7

¥ ATWTA T A A wEA e xrh
fau  samar wwAEr Wz g Al
T 9rffe, a9 AAOE 737G 39
TOF & F2 as v wfaefamy & 7w
#, TS ¥ g1H § FH[ A7 €0 2, S0
f& mzo W1 =@ fEa &1 5399 74
% | AWl W 9ET g fF ﬂrraﬁamr-
o T HHTET AT e st g safan
70 wiim 2 F oo fomew owr O
TEATSH FIA7 wifgd, Tifs wEde
AR THE T ZATST SAIET A SAIET
FENT q¢ [T IAG 79 FAET T FAET
TR 37T A |

~,>§1’

;oS

o faafas ® & mg W1 FEer
I1gar 2 & 2= I & 991[ 4 Wl
aifeswy 2, 3 tfgands &Y a7 7
3 FTH F1 A6l 94la 3 1 99 q9g #
oF ffdeda s ™ #1 |@g Famr
2, SYR AEAFTA FT ©AE TGl 2,
39 foers 7 g8 am T3t fvar s wer
50wy e gdm ¥ e fear o,

AT E7 UF TTH § AHAT A1 A TAA-

BHADRA 20, 1681

(SAKA) Report of the Staite -xo4
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qEr §——ysq H—FW far FrEn A
Zrd " WY w=g g ) o frd W
a1 A f5A 9 Z13 ¥ AT T
<Tedr 2 |

T H/IA Agd WEdHZ o [ TAL-
foos nFrzeE Fit G A A E, 3R
o frma &7 77 A7 At w1oawar 28
77 f5% & o o7 w1 77 g7 w7 §IrE
ZO B Ay |1 oewr sHwEa T
&, U1 S-ER AAVE A9 WG 8, 39
frady AmvaEr @ w e faar s &0
TEH TEAT AT 1A TA AT R 203§
AMA TEAT FEAT 2, 3991 f4E o
fere F wwzy 2e 97 e mar i—-

“Avoidable double eapenditure
on  rent of «a showroom and «

residential flat abroad: With a

view 10 expanding the market {ov
Indian goods, Government decid-
ed in ¥ebiuary, 19537, to cpen a
showroom in a foreign couniry.
Some premises  were  taken  on
lease for one year on 2nd Nov-
embey, 1957 But the shew-

room actually opened on the 30th
QOctober, 1958”.

AT FZTST A A (6 TFE 54 G772
T 5T T 5T 2T F A |IET |
ZAR TS wATAT |at w 0 g, e aE
T IA A AT B 1 W ZH 3H A T
Fr=AT £, FIH a7 qATT AT WA £
T 29 forfcr IS E I AT W 2EA
et A 7 fF fa Fw w2 o
zra ® A, o gsefs a1 oard 3
T feran s, 35 &1 s a7 39
S A A 3g T e o A
e 97 srfegs A Zer =i,
Fife zn wra § & fo & o o
Ammarsy B W@, e oZE o4
w2z gfen SEigga #1 90, A7 FHATA

21, ifE S FrasTAT T 2 FY qreEr

FT IR-HAT § A7 &1 gw Aefaf=zs
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§d HTH AATSEr FTAH FHT 08T &,
IGFT TIAASTE & |

zq foite & o 9 HT Fgy 44T &
& & soaY & far us WSEfama
oz ¢ wid, Qeus &1 femr wam,
fFT ag Awa< TTgT HEA, AU T
FTgL TGN T | ZA JHIH qIA0 HT JIIW
Fwidaauras ag e frgd 5@
AT F JTE [ EAT 4T Avied
fom wm 7 Y @ IfsT s"am
qME, 39 F 0¥ W F AT I,
¥ 5 o AW AwEHY, OF W gE-
I HYFT FTH AT qOF § IAT FFaT
g, 9af 2F 37 § Saer FWATEr a8
Ci

TH T | giauE & ar §
g FgT AT g | 39 R ow uw
AT FIIT F A= 7 HTAT 97 A a8
o gg AT fF @13 ¥ S ww @z
afenr sR@A wEEr & 8 #4713
sgrt d--fegEndY Fmew # O adl
Aqardt, afew ag SATEATER ATgR d
STt & AT & | SH ATT T qIH A
oF 3 & g SUTET §¥IG § AR
A gz wdiwr § fv #7 F w9 €7
e seRaw &1 a1 aww A1a fag-
Y SEEt 7 OHETAT |nfgd o &9
29 g1 &1 95> WY fr= far ar i e
FTH arhs 78 Frgar § s =2 e
ql SE AT FASY 8% F AFLL AT M
4t 7R 3T 7g foare d—

“The Commerce Department
should take over the administra-
tion of the Transport Department
to some extent.”
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ZH I§ qCh FEATE FEAT AT !
¥ odfier § 6 gF 39 aew difaadr
£qT 247 A1fEd WK @@ a9 fa7
Farat F il EEE W [ H;
FH foar o &, 9z e feurddz
¥ Araga g1 rfed, arfs fEoar &9
g1 ;T THA g SaraT | SATET HHET
g

aifge & & @ife & aR 7 37
FgAl FEAT g | 7 gI99 F A a7
qiq AT dear § f5 oo feus #
iz § @ @m &1 an
IGY 939 AT FT T ©¥.¥ T 97
2 a1, 3fFF 49, 180 F—3F @&
F AN FE T IE—FH € Q9.5
®qT 9T 2 g1 T | HH 39 G Fg@
gt § fr e surar gar & 4 AW &
e Tar ag & £ 1= 353 & U qATH
g, ag fea AR & gl @ T | W
w# AT @ zrew fos, @ € ag A
gifaq F1 F Fifaw F&0 5 ag St
YT Fg1, IURT T Q) FASYAT H BT
FEAR ... ..

Mr, Chairman: The hon. Member
has been given 20 minutes. It is only
a two-hour discussion and I do not
know how much time the hon. Minis-
ter will take. I have already got the
names of five Members and everyone
should be given some chance. The
hon. Member should confine himself
to important points and conclude his
speech. Five minutes have passed
since I rang the first bell.

The Minister of Commerce (Shri
Kanungo): I will take not less than
half an hour.

=it TR FOOT IR : STAT A FF @I AT,
79 9T 9%, 39 mfadr o3 gara =
FT7 &1 qga AT wEIQ § wiw e
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Mr. Chairmsan: Motion Mowed:

“That this House takes note of
the Becond Annual Report of the
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State Trading Corporation of India
Limited for the period ending the
30th June, 1958, laid on the Table
of ‘the House on the 29th April,
1959

Shri V. P. Nayar (Quilon): I should
have liked to spzak a little later but
it would appear that Members who
have given their names are not in
their seats. However, having regard
to the trend of some questiions asked
in this House on previous occasions,
as also the stand taken by some of the
hon. Members here, 1 would like to
anticipate certain points which they
will make dquring the debate and would
also like to lesson the burden of my
hon. friend, Shri Kanungo, in giving
replies to them,

We, the members of the Commu-
nist Party, are proud that the idea of
having a State Trading Corporation
was first suggested in this House by
us. It was on a resolution by comrade
A. K. Gopalan that the point was dis-
cussed in this House. I know there
was a committee before that, but 1
am referring to this House.

Shri Shree Narayan Das (Dar-
bhanga): This has been under discus-
sion since 1950.

Shri V. P. Nayar: True. There was
a committee also, I know. ’

But, at that time, many of the
Members who spoke were against the
resolution. It was not long after that
resolution that the Government came
forward with the proposal to set up
a State Trading Corporation, and when
once they set up this corporation
attacks were launched on that from
almost every quarter. Political part-
ies have, now, been formed with the
oebject of defeating State trading. 1
find my hon, friend, Shri Ranga, is not
here. His Swatantra party, in its 21
pledges, has this to say: C

“The party is opposed to State
entering the field of trade and dis-
turbing the procedure of distribu-
tion and introducing official
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management with all its bottle-
necks, expense and wastefulness.”

This is the criticism that has been
launched against the State Trading
Corporation. Sir, I am not very happy
of all that has happened in the State
Trading Corporation—I am very criti-
cal of that. also—but my complaint is
not on the State Trading Corporation
as such, but it is on the Government.
The policies of Government in respect
of the State Trading Corporation, I
must say, are .extremely halting. The
hon. Member who spoke before me,
said that he was glad that the volume
of business of the State Trading Cor-
poration had increased. I too am glad.
But I am very sorry that Government
have not found it possible to increase
the business turn-over of the State
Trading Corporation, minus the
cement deal, at least to the extent of
Rs. 100 crores by now. I do not know
what steps they have taken for help-
ing the State Trading Corporation for
this.

I do not for a moment understand
why in pursuing the policy of State
trading, Government have left cer-
tain vitally important materials to the
private trade to import and distribute.
There is again the other point that
even in respect of the items imported
by the State Trading Corporation,
Government have no machinery
whereby to ensure that it is properly
distributed. Let us take the case of
soda ash which the State Trading Cor-
poration imports. In respect of that,
the distribution and handling
throughout the country has been given
1o three firms. Imperial Chemical
Industries, Tatas and the Alkali Cor-
poration. What do they do? It is
extremely difficult for anybody to get
even the imported soda ash thanks to
the wonderful distributing agencies
which have been entrusted with this
work by the Government.

Then again, take the question of
newsprint. We know that in the case
of newsprint, the State Trading Cor-
poration has successfully negotiated
the import of newsprint from U.S.S.R.
The private trade, especially the press

t§
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tycoons, do not buy from the Soviet
Union. 1 was surprised to hear that
the Government is allowing the import
of newsprint from Sweden at a rate
which it is important to note. I find
that while from the Soviet Union,
newsprint has been imported by the
State Trading Corporation at around
£88 per ton, the Swedish newsprint
costs the country about £61 per ton, a
difference of £5 per ton. We also
know that importing things into the
country is the means for the private
business peoplc to practise grave
crimes on our economy. ,For example,
the other day, the hon. Finance Min-
ister laid on the Table a statement
showing the details of cases in which
the Foreign Exchange Regulations
have been violated. And whom do we
find? We find one Shri Goenka and
his wife implicated thrice for viola-
tion of Foreign Exchange Regulations.
And I say they are doing it becausv
there is a possibility of retaining pri-
vate .accounts with Swiss banks or
with other banks for these people and
so they go on importing newsprint,
which the State Trading Corporation
is able to do at a price of £56 per
ton. at the fantastic rate of £6}! per
tan. Why could not the State Trad-
ing Corporation be asked to import
ihe entire newsprint requirements of
this country? Why is it not possible
for the Government to have a mono-
poly on the import of vital raw mate-
rials like chemicals, dye-stuffs and
non-ferrous metals?

Sir, vou know very well that in the
field of non-ferrous metals, two or
three firms control the entire distribu-
tion through a system of their agents.
Government have nothing to do with
it and I am told that the metal prices
are anywherc between 100 to 150 per
cent. more than the imported prices.
Can't we have a monopoly on these
vitally required raw materials? 1t is
a similar case in the matter of dye-
stuffs, where the pricc varies from 300
% 400 per cent We know our
rqigiremznh of dye-stuffs; we know
our requirements of non-ferrous
Wetals; we know our requirements of
chemricals. Why is it that firms like,
for example, Imperial Chewmicals, are

BHADRA 20, 1881 (SAKA) Report of the Swuite 7832

Trading Corporation of
Indic Limited

given a momnopoly or near monopoly
in the import of chemicals? Is it not
posgible for the State Trading Cor-
poration to get the vat dye and anelinc
dye and ensure fair disiribution? The
State Trading Corporation has already
proved beyond doubt that it is pos-
sible for them to get all these raw
materials at cheaper rates than would
be possible for the private trade to
get. Still, the Government have not
taken a bold decision and they have
not reposed that much of confidence
on the State Trading Corporation in
order to entrust it with the monopoly
on the import of these materials.

Take, the question of exports. Here
1 want to discuss only certain broad
points. What do we find in the matter
of exports? 1 know as a matter of
fact that the pepper prices in Kerala
had some sort of stability because of
a big purchase made by the U.S.SR.
What is the position now? U.S.S.R.
has withdrawn from the market com-
pletely. Why? Because, their eco-
nomy cannot adjust itself to purchas-
ing articles in which there is fantastic
speculation. I remember those days
when the price of pepper stood at
Rs. 5000 per candy. Today, it is
Rs. 500. Nobody seems to be bothered
about it, although the entire economy
of that State depends upon the price
of pepper.

Take, the case of cashew-nuis. 1s it
not possible for the State Trading
Corporation to have a monopoly in the
matter of cashew exports? After all,
it is only a matter of Rs. 10 crores or
15 crores. The economy of that State
is very much linked up with the
export price of cashew-nuts. Every
day. you find forward deals. Ameri-
can offers come for December-January
supplies. And the result is that the
growcer does not get anything.

Take. again, the question of oils.
India is claimed to be one of the big-.
gest producers of vegetable oils. Has
it been possible for the Government to
find out a suitable market? Oil has
been left to the tender mercies of a.
big business house. I do not find here
Shri Kilachand who represents the
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famous firm of Devchand Kilachand,
probably the biggest oil business firm
in this country. He could have given
the figures. But I find that the State
Trading Corporation has not been able
to undertake the work of finding out
a suitable market even in the matter
of an article over which we have a
monopoly.

Then, take the case of the export
of manganese over which, I think, my
hon. friend, Shri Vidya Charan
Shukla, is very much interested. What
is the position of manganese? Shri
Ram Krishan Gupta said that there
was a reduction in the matter of
sxport of manganese. Whose fault is
it? I remember, long before the
American recession set in, there were
forebodings and I warned the Finance
Minister in this House that the Ame-
rican recession is likely to affect the
Indian industry. But he said “nothing
doing”. Now, they have to agree that
the American recession has not mere-
ly affected us but has affected us very
seriously.

What is the position? We all know
that recently steel production in the
world ‘has been cut down to 30 to 10
per cent. We are in a very precarious
position in respect of manganese
because we do not produce the world’s
best manganese. Our production is
confined to the lower grades of
manganese while the Soviet Union,
which is the biggest producer of
manganese, can, for example, offer
manganese ore of 50 per cent. We
cannot do it and the Soviet Union, if
it chooses, can literally throw us out
of the world market for manganese.
Is it not possible for the Government
to negotiate an agreement with the
Soviet Union whereby areas for the
sale of manganese can be demarcated?

I know that the steel mills in the
United States and in other capitalist
countries have recently opened their
mines in Brazil and in West Africa.
We are helpless in this. Owing to the
bad practices of the private trade in
respect of the export of manganese,
decause when the miners enter into
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a contract for 30-32 or 40-42, they do
not honour that contract—because of
such practices, it has become neces-
sary for the steel millers to have their
own mines and naturally we suffer.

I know that much criticism will be
levelled against the State Trading
Corporation for the handling of the
manganese trade. I have heard that
these manganese exporters have built
up all their contacts by several years
of business and because the State
Trading Corporation has taken it over
they suffer in pursuing their business
and all that. All that should be dis-
missed because they plead for certain
interests whom they want to secretly
represent. It may not be open to this
House or elsewhere. So, it is like that.
But it does not mean that every act
of the State Trading Corporation has
to be supported. Not at all. There
are certain aspects of the State Trad-
ing Corporation to which, if time per-
mits, I shall come later.

Take again the case of income-tax.
Is there any one firm in ‘this
country....

Mr. Chairman: I would like to give
him some idea of the time. He has
taken ten minutes already. I will give
him another nine minutes. He must
finish within that time.

Shri V. P. Nayar: 1 was referring
to income-tax. 1 say that in 1this
country, nobody can say that there is
any honest tax-payer in business
except the State Trading Corporation.
Tell me one instance of a firm which
has paid the tax due or which has not
tried either to evade the tax or to
avoid the tax. Is there one firm?
What is the amount which the State
Trading  Corporation pays? That"
alone should be a justification for
giving more and more business to the
State Trading Corporation because
even if they want to avoid or evade
the tax, they cannot do it. It is a
Government organisation and so there
will be no tax evasion.

It is a very important matter also
because the volume of foreign trade
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is so gigantic that tax is a very
essential part of it. It will be tax on
a-volume of Rs. 1,300 crores. That is
why I said that I am wvery unhappy
that the State Trading Corporation
has been able to have only a total
turn-over of only Rs. 28 or Rs. 29
crores when they ¢ould have made a
turn-ever -of Rs. 100 crore by this time
if Government had the vision. Apart
from the fact that vital raw material
is imported into this couniry on pri-
vate account and sold at fantastic
prices to the serious detriment of the
industries depending upon them and
apart also from the fact that our raw
materials are being exported at rock
bottom prices, this Government is sit-
ting almost in an idle fashion and is
not encouraging the State Trading
Corporation to do more and more
business. This is my complaint against
the Government.

We find criticism of the State Trad-
ing Corporation. It is inevitable that
an organisation will have eriticism. I
do not hold a brief for the State Trad-
ing Corporation but I would like the
State Trading Corporation to function
in such a way that it is beyond criti-
cism. I have a little knowledge of
the malpractices of the manganese
miners or the other exporters. I know
that even the State Trading Corpora-
tion, despite the very laudable objects
for which it is set up, favours some
people in the matter of distribution
and export quotas. I do not want to
give the figures but I know that this
has happened and I am sure the hon.
Minister will not repudiate that. But
more than that I am astonished by the
manner in which Government tried to
place some of their tried officers in
key jobs. There are three divisional
managers and all the three happen to
be retired officers. This is a new
organisation where a  dynamic
approach is required, where energy
may have to be canalised in the day
to day working. And we find that
retired people are preferred not mere-
ly from the Commerce Ministry but
even from the Union Public Service
Commission also!

BHADRA 20, 1881 (SAKA) Report of the State 7836

‘Trading Corporation of
India Limited

There is one gentleman who is ‘he
hon. Minister’s name sake but I know
that he is not in any way related to
him. I know that. Why is it neces-
sary that we have to take recourse to
such officers? Surprisingly, I found
that one or two of the directors are
connected with some private business
houses. If the hon. Minister wants, I
would like to give it openly in the
House, but if he does not want it here,
I can give details to him. One or two
of them are directly in league with
business houses. I can give their
names and their connections also.

That apart, the State Trading Cor-
poration today employs, I am +told,
round about 600 or 700 people. Is
that correct, Shri Kanungo? They are
being watched by this House .and
rightly so. There are complaints. Y
have said that I am not in suppert of
all the action taken by....

Mr. Chairman: The hon. Member's
time is up.

Shri V. P. Nayar: Just
minutes more, Sir.

a few

This is an organisation which is con-
trolled by Government. The whole
capital has been invested by Govern-
ment. Cent. per cent. it is Govern-
ment’s money. What is the posiiion
of the staff there? Are they being .
treated as the staff of the Government
or are they being treated as the staff
of a company? I understand that the
Class III and .Class IV employees or
Class II employees of the State Trad-
ing Corporation—none of them—get
Government accommodation in Delhi.
How can they live? You must either .
say that this is an organisation of the
Government, in  which case the
employees should get all the benefits;
or you must say that Government has
nothing to do with it except paying
the money. This is a very anomalous
and a very ridiculous position. When
the entire investment has been made
by the Government, the staff is left to
the mercy of the landlords of Delhi.
I do not know the service conditions.
I do not find a single line or mention.
about the service conditions in either
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of these reports and I am not happy
about it also But I understand that
there are many staff problems which,
on a later occasion, we may take up
with the hon Minister himself. Things
like that must be avoided and must
necessanly be avoided

Mr. Chairman: Th¢ hon Member's
time 1s up.

Shri V P. Nayar: Once again, Sir
becaus¢ you have rung the bell
agamn, I urge upon the hon Mimiste:
to be more firm 1n his polhicy and in
his attitude towards the State Trading
Corporation and see that the private
mnterests in this country do not do
anything to sabotage the organisa-
tion  Both 1n the unport and export
of important material Government
should see that the State Trading
Corporation gets a monopoly We
can, if we plan properlv, by the end
of th¢ Third Plan monopohise the
entire foreign trade of this country I
want the Government to do 1t because
half 1n the private sector in respect
of on¢ material and another half with
the State Trading Corporation is not
good It s not advisable also

Therefore 1T would once agamn  1e-
qQuest the hon Minuster to take a
bolder step to face the criticism and
ensure that the State Tradmmg Cor-
poration is put on a proper footing
with the object of doing at Jeast
business for a turnover of Rs 100
crores in this year and to take steps
whereby at least by the middle of the
Third Five-Year Plan the State Trad-
ing Corporation can monopolise the
entire foreign trade of our country

My Chairman: I propose that no
hon Member should take more than
fifteen minutes in any case. 1 shall
ring the bel) three minutes from time.

8hri Ranga (Tenahi)' Mr Chairman,
8ir, I sturt with the point with which
my hon friend has closed his remarks
just now. He wants the State Trading
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Corporation to achieve monopoly in
our export and import trade. I am
opposed to that. 1 want competi-
tion to exist I am not in favour
of the abolition of the State Trading
Corporation that has come into exis-
tence But, I would like the State
Trading Corporation to justify ity
existence not merely by showing to
us that 1t 15 making such and such
profits, but also by standing the com-
petition of private trade and in that
way demonstrating unto our people
that it 1s capable of serving our con-
sumers and also the industrial deve-
lopment of our country, by competing
In an efficient manner with similar
enterprises in our export and import
trade

13 hrs,

Recently. ther¢ has been a start in
entrusting to the State Trading Cor-
poration {rading in foodgrains also
Ther¢ have been varving comments on
]

Shri Kanungo: 1 ma) mention that
State Trading Corporation has nothing
to do with trading m foodgrains

Shri Ranga. I am very glad that
he saild it Oue burden less for the
State Trading Corporation Possibly,
they would be thinking of creating
another one with a similar front, but
in a different name I would like to
warn the Government through thus
Ministry that so far as 1 and those
behind me 1n the country are con-
cerned we are opposed to any such
attempt  We consider that any such
attempt is likely to be disastrous o
national interests and also to agricul-
tural nterests,. I find that not
enough explanation has been provided
to us in regard to this difference. The
tost of cement imported during the
Year was Rs 2,24,00,000 and odd, B+
the time, 1t came to be sold, it achiev-
ed a pricc of Rx 3,58,23,000 and odd
In between, the Goyernment had paid
Rs 47 lakhs towards import duty.
Rs 44 lakhs for freight, clearing
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charges, Rs. 9 lakhs, and sales tax
Rs, 6 lakhs. There was a huge profit
made by the State Trading Corpora-
tion. 1 would like to know whether
the Stute Trading Corporation has
‘been constituted into a kind of Private
company hmited to make profits at
the cost of the consumers, and also at
the cost of producers. Was it not a
fact that quite a number of producers
of cement 1n our country have been
complaimning of their nahility to sell
their own cement because of the poh-
cies of the Government in  imposing
heavy excise duty as well as <ales tax
and other things” In what way can
the State Trading Corporation help
the consumet. f 11 were to persist in
its own pohcy of making such huge
profite of th)s kind”

From year 10 year scveral charges
seem to be increasing 1 do not know
what 3s the 1cason The Corporation
has not vouchsafed any explanation
‘Take, for instance. page—they have
not given the page number—here is
the trading account for the year 30th
Jun¢ 1958 On purchases amounting
to Ks 8 crores, they spent Rs. 20
lakhs on freight charges Next year,
on purchases, amounting to Rs 22 cro-
res, freight charges hav¢ come to
be R« 1 crore and 3 lakhs Is that
propoitionate® If not. why not®> We
have another point Clearing, handhng
and other charges: on Rs 8 crores, it
was Rs 88 lakhg in the previous vear
This year. 1t comes to Rs 65 lakhs
on much larger purchases How has
it come down” It 1s a welcame thing
‘Why had 1t gone up® Cusioms duty:
for that, of course, we cannot blame
the State Trading Corporation It
is worth nothing that while they paid
Rs 20 lakhs 1n the previous year. this
Yyear, this comes to R< 1 crore and
53 lakhs If you go on raising these
things 1n this way, is it 1in the nter-
ests of the consumers? Or is it in-
tended to give—a kind of disguised
protection by way of compensation
for their inadility to sell their stocks
in our own country to the manufac-
turer.,

Corporation o
India Limited
Shri Kanungo: How can cuetoms
duty work for that purpose?

Shri Ranga: Unfortunately, my
hon. friend does not happen 1o be the
Finance Minister.

Shri Kanungo: It 1s beyond my
comprehension

S§ fanga: Then, { come to th.
working of the Corporation It i said
that they were 1n touch wath 300 or
400 reputed firms In spite of ths,
they have not been able to give any
satisfaction to them What is hap-
pening 1s this There has been any
amount of favouritism and discrimina-
tion between one another 1 have my-
self been rosponsible for making that
complaint here repedtedly. that those
who do not own mine< themselves
directly. but who have been dealing
in exports or imports have been fav-
oured 1n preference to Those who
own munes, take all the risk, invest
their funds, employ labour and all
the rest of 1t If these people wish to
have the privitege of exporting it to
other countries, they have to come
1o the gate-keeper here or the toll-
keeper and the toll-keeper levies hi-
own toll. either political toll or any
other toll that he may think of They
make thee distinctions They have
shown these discriminations They
havt 1nvented the new stunt of busi-
ness  peoples  co-operatives, mamne-
owners co-operatives Why develop a
kind of combination so that some of
those people who are not themselvex
directly interested i mimnng, could
alsa become members of the co-ope-
ratives, takc 1n therr train a large
number of small muners and then
begin to exploit them? If my friend'c
facts atr¢ different, he 1= welcome to
take the House into confidence. I
would hke him to assure the House
that therc 1s no favouritism shown to
those people haihng from Calcutta and
Bombay, who have got g funds at
theut disposal, who have so little to
do with actual ore mining.

Next, this complaint has been made
by my hon. friend, Shri V., P, Nayar.
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Here, in this organisation itself, is
everything all right? He may say; is
everything all right in any other
office. That may be so. This fs a new
office. Therefore, it must be easier
for them to save the office from red
tape. This office suffers as much from
red tape as other offices, if not more.
There is over-redundancy of staff, if
my information is correct, and within
the staff also, there is plenty of poli-
tics. There is no reservation given at
all to recruit people regionally. Es-
pecially, it is very important in the
case of the State Trading Corporation
that it should have on its staff officers
as well as others, people hailing from
different parts of the country, who
could be expected to help the State
Trading Corporation with their local
knowledge, with their local reactions
and feelings. Unfortunately, not
enough consideration seems to have
been given to that aspect of the
matter.

Lastly, I would like to warn the
Government that this Corporation has
- had to deal with about 500 business
firms and manufacturing concerns and
still it has not been able to give satis-
faction to these people, even to the
minimum possible degree. How would
it be possible, I would like the
House to consider, if any other Cor-
poration or a similar Corporation is to
be brought into existence in order to
develop State-trading in foodgrains, to
give satisfaction? That corporation
will have to deal with not 300 busi-
ness concerns, not 3,000, not 300,000,
but tens of lakhs of traders and busi-
ness people who, today, aré dealing in
foodgrains. Would that be possible at
all? Therefore, let us not be too hasty
in our proposals for going ahead with
not only this Corporation, but with
other corporations also. Secondly, the
time has come when my hon. friend
should be good enough to himself
appoint a committee to go into the
working of this Corporation. Let them
make their own choice, but it would
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best, I think, to have some non-officialy
also including those who have had tp
deal with them in doing this business,
those also to include the bigger sector
as well as the smaller sector, those
hailing from the big cities and export
centres as well as the production cen--
tres. Let them go into the working
of this Corporation.

Shrimati Renuka Ray (Malda):
May I interrupt for a minute and
suggest that some inspection into the
private sector might be done first, be-
cause that has gone on for a long
time? The State Trading Corporation
is new and it must be given a little,
time. :

Shri Ranga: If inspection is to be
made into the other one, I have neo
objection at all. I do not know when
my hon. friend the lady Member d&fs-
covered that she was more interested
in examining the doings of private
trade than myself. I do not know
whether she was a Member of the
Select Committee on the Companies
(Amendment) Bill. I was there, We
were all keen on controlling and re-
gulating private industry, private
trade and companies and all these
things, in such a way that the public
interest would be safeguarded. We
are now concerned with this Corpora-
tion. It has been functioning for some
years now, and there have been many
complaints, and I do not think it
would be derogatory to the prestige
of the Government to appoint a com-
mittee to go into the working of this
Corporation so that they would be able.
to satisfy themselves that everything
is all right. If everything is not all
right, it should be open to that com-
mittee to make relevant and useful
suggestions for its better working and
more efficient functioning.

Shri Vidya Charan Shukla (Baloda
Bazar): There has been large-scale
criticism of the STC’s activities, and
though some of it has“come out be-
cause of the novelty of the experi-
ment here, most of the criticism is
justified.
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In our present-day needs and aspira-
ions, a State trading corporafion
might be necessary, and it is parti-
cularly advantageous to have it to deal
with the Communist countries which
have got such State trading organisa-
tions for foreign trade.

As far as the STC's dealings with
the Iron Curtain countries are con-
cerned, there has not been much to
say either to condemn or to commend,
bui their operations in the home mar-
kel and particularly with countries
which have got the free trade system
have been quite bad, and most of the
eriticism that has been levelled has
been levelled against their deals with
suich countries,

it has been pointed out on various
occasions that they have been indulg-
ing in unwholesome and short-sighted
policies with an eye on quick profits
without caring whether or not their
activities were beneficial to the coun-
try or its people. The STC itself has
‘been indulging in business malprac-
tiees and coercion. But before I give
examples of their coercive tactics and
maipractices, I would like to clarify
what Shri V. P. Nayar said about me.
1 am not personally connected with
any manganese export trade or any-
thing like that.

$hri V. P. Nayar: I never said so.

Shri Vidya Charan Shukla: My
enly connection with or interest in
‘mining trade is that I come from an
atea which is particularly important
g f4r as manganese production is con-
cerned.

Shkri V. P. Nayar: May I interrupt
the hon. Meniber and say that I never
said that He was in any way connect-
ed. T said, hdving regard to certain
eavestions he put I thought he was in-
térested in manganese. I know he is
not ¢onnected with any mining inter-
o8t

Shri Vidya Charan Shukla: Let us
now examine the performance of the
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STC as far as the manganese trade
is concerned,

To begin with, the performance his
been very bad. There were various
excuses advanced saying that they
had probably né experience, the esta-
blished exporters did not co-operate
with them, that there was a recession
in the world market etc., but the fact
stands out that in 1955-56, that is be-
fore the Corporation came into being,
16 lakh tons of manganese ore were
shipped. From 16 lakh tons, the ex-
ports have steadily declined to about
9 lakhs tons in 1958-59, and this is the
result of the STC’s continued effort
to increase manganese export. Even
here, they always find fault with
everybody else including their parent
Ministry, but theéy do not see any
fault of their own,

I will give the House a few in-
stances of coercion and the malprac-
tices in which they have been indulg-
ing. Presumably at the instance of
the Commerce and Industry Ministry,
instructions were issued by the Rail-
way Board that new ledse and re-
newa] of railway siding plots should
be made only in favour of such mine-
owners to whom quota slips were is-
sued by the STC. or those who held
movement quota from the Controller
of Imports and Exports. The small
mineéowners who did not fall wunder
these two categories would not be al-
lowed any plots. Plots already in pos-
session of such mineowners would
have to be surrendered as soon as the
traffic stacked in such plots wads re-
moved. Now, did the management of
the STC and the Railway adrministra-
tion ever realise that there is a great
number of small mineowriers who are
neither exporters of manganese eore
nor do they want to canalise theéir ex-
ports through the STC? These mine-
owners generally sell their ore to pri-
vate exporters of to national cor-
sumers. No manganese ore is geneé-
rally sold unless it is offered f.o.r. rail-
way siding, and if thesé small niire-
owners are deprived of their railway
sidings according to the instructions



78¢5 Motion re;

[8hn Vidya Charan Shukla)

issued by the Railway Board, then
these people will bg forced either to
sell to the STC or to canalize their
export of their products through the
STC. And this is the indirect coer-
aton that has been resorted to on such
mineowners who are not selling their
ore to the STC.

If any exporter has any foreign con-
tact for sale of manganese ore over
and above his own Quota, then the
STC offers him wagon space and the
export licence granted to the STC for
some money which 18 designated by
them as service charge. Any expor-
ter willing to buy STC's export per-
mut and wagon space can pay some
money and export his material in the
name of STC. When the Corporation
stself indulges n*such malpractices,
how can we condemn those people
who sell their export permuts or do
not utilise their wagon space properly?
Just because the STC does 1t, 1t does
not become justifiable The mecha-
ntame of trading pattern in this coun-
try hinges on transport, and if such
transport becomes g matter of sale and
purchase by the STC, 1t is nothing but
ar nndignified picture of civil servants'
cap talism

in spite of this, the STC 1s fmbing
mugerably in manganese export trade,
Out of a tota] export of 8.63 lakh tons
during the eleven months ending May,
1889, the Corporation was not able to
sell more than 1.9 lakh tons including
the export canalized through the STC
by private exporters. On the other
hand, private exporters not only ex-
hausted their entire quota, but cana-
lized substantially additional quanti-
ties through the STC. Moreover, while
the private exporters were able to
enter into forward business for deli-
very up to 1881, the Corporation, in
spite of its best efforts, failed to con-
clude any forward des! with any of
the forelgn buyers,

Shri V. P. Naysr:  Fluctuating
pricea? Whose fault?
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Shri Vidys Charan Shukis: As if
not satisfled with this debacle up to!
date, the Managing Director of STC
recently threatened the private ex-
porters in Bombay that he had re-
quested all the importsnt buyers m
Europe not to purchase any ore from
the private exporters, but only from
the corporation He 1s also reported
to have asked all the quota-holders to
surrender their quotas to the corpora-
tion, so that it alone could handle the
trade in future. He is further report-
ed to have threatened that he would
try to 1solate the private trade by
dealing directly with the mineowners
m case they did not agree to his re-
quest

The STC should be stopped from
monkeying around like this with our
fifth best foreign exchange earner
They have never been able to give any
good account of themselves, and I do
not know, by doing all this thang,
what they are going to do with the
manganese export trade

Now, jet us examine the STC's act-
vities in iron ore exports They have
done quite well in this. Here also.
they have shown a mad craze for
quick profits at any cost Practically.
all the smajl mineowners in Bihar and
Orissa who were running their mines
very well before the STC monopolised
the iron ore export have now almost
been crushed to death by STC's di:
criminatory purchase pahicy

As an example, take the case of the
twenty small mineowners of Singh-
bhwmn district of Bihar, These twenty
mineowners sold slightly over 8 lakhs
of tons of iron ore befare the STC
took over the entire esPort of iron ore,
but in 1057-58, the despatches of
these mineowners fell down to 1,14,228
tons only, that is, Wy 42 per ceni
Most of these minea have now closed
down in Bihar and in Orisss, throw-
mg thousands of persons out o
employment. The fall in production
has been more than offest by the
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foreign-owned ron munes . which
enjoyed the unmixed paironage of the
STC; but these mines cannot take the
unemployed labourers, because these
miney are all highly mechanised

Shrn V P Nayar was making the
point that the STC should take over
such and such export of such and
such material and all that, probably
under the impression that such taking
over will benefit the country and the
average person or the consumer in the
country But i he analyses the past
performance of the STC he will see
that whenever the STC hag taken
over any trade, ether import or
export, they have done nothung by
themelves; they have just appointed
the biggest companies 1n that trade
or 1n those commodities, which were
mostly foreign companies, as their
agents, they have taken some sort »f
commugsion or service charge from
them, which has not come out of the
profits of those companies but which
has indirectly been recovered from
the consumers,

Shri V P Nayar: Like Tatas

Shri Vidya Charan Shukia and
it 18 the small Indian merchants or
traders who have been put to further
disadvantage by the STC patronising
these big people rather than trying to
serve or support the small traders

I ean understand the STC taking
over all sorts of business, but our
criterion 13 that the maximum number
of pecple in the trade or the maxi-
mum number of consumers of the
particular commodity should be bene-
fitted. It should not be the case that
only these three or four big people
are benefitted by the STC's activities

Regarding iron ore, I shall present-
show how they have been absolute-
indifferent to the national mterests
the export of iron ore also. Now,
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was exported Now, the STC, un
order to make quick profits, 13 con-
centrating entirely on the high grade
iron ore; and thus type of seluci ve
buying m turn encourages selective
mining, and this selective muning,
according to the unanimous opinion of
experts, i1s absoultely ruinous to any
country’'s mineral resources, howso-
ever rich they may be But the STC
has not been bothering about it

If you analyvse thewr muneral
exports. you will see they have oaly
exported the best and the highest
grade of minerals, without caring to
tack with 1t the lower grade or
medium grade of muinerals as was
being done by the private trade
before the STC came in, STC as the
national body should have taken care
to see that along with hugh grade ore
they also export Jow grade ores
whach they have not done

The claims about the earnings of the
STC have to be balanced against its
operational efficiency Answerming a
question m the Rajya Sabha, the
Deputy Minister of Commerce and
Industry gave the figures of business
undertaken by the STC, but replied
that the amount of expenditure incur-
red by the STC had not yet been
finally assessed Now, a private
underiaking would have gone to the
wall, if the cost side had not been kept
track of, to judge the operational
efficiency But these people have just
been doing their business without
even knowing what they are spending,
and what 1t is costing them

Shri V. P, Nayar: Because they
have no eye on tax evasion

Shri Vidya Charan Shukia: I I had
time, I could show that even accord-
ing to the last year'’s balance-gsheet
and this yvear’s balance-sheet. they
have not earned as much profit as
they should have; that is, the normal
profit which would have come in, it
any other expert and more elficient
body was doing this; the STC could
have got much more income, but they
have lost lakhs of rupees because of
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their inefficiency, and so they have
paid much less taxes.

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
What was the question, and what was
the answer? 1 could not follow.

Shri Vidya Charan Shukla: I shall
paid much less taxes.

Mr. Chairman: The hon.
should try to conclude now.

Member

Shri Satish Chandra: The hon.

Member said that I had given some
answer.

Shri Vidya Charan Shukla: I was
referring to the reply given by the
hon, Deputy Minister in the last
session in the Rajya Sabha. I shall
give the particulars later on, because
1 do not have much time here.

. Shri V. P. Nayar: The hon. Member
does not have any. That is what the
chairman says.

Shri Vidya Charan Shukla: The
STC has been so greedy; it has taken
up the trade only in such insignificant
items or ordinary items as lemongrass
0il. I do not understand in what
public interest it was that the STC
should take over the export of lemon-
grass oil. There are various concerns
and various companies which as a
result of their hard labour have built
up the export trade, but one fine
morning they receive a letter from
the STC that the STC had decided to
‘take over the export of lemongrass
-@il themselves.

Mr. Chairman: The hon. Member
chould conclude now.

Shri Vidya Charan Shukla: May I

request that I may be given two more
minutes.

Mr. Chairman: I have already told
the hon, Member that I shall not be
‘able to give him say more time,
bécause there are other Members also
“who have to get some chance.
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Shri Vidya Charan Shukla: I am
one of the sponsors of this motion,
and I shall be grateful if you would
give me two or three minutes more.

I wanted to make a special point
abouf the business associates of the
STC. It séems that anybody can
become the associate of the STC by
pleasing it. I want to emphasise here
that the Minister and the Ministry
must lay down criteria and basis on
which the business associates of the
STC will be selected. I realise that
there must be some flexibility in this
matter, but there must be some
fundamental basis or some qualifica-
tions must be prescribed for the
associates of the STC, Similarly, in
regard to the items of export or the
commodities that they trade in, they
must indicate or they must lay down
the criteria or fhe basis on which
they will take up the commodities for
trading in the STC.

I shall conclude by saying that the
hon, Minister must re-examine the
scope and sphere of activity of the
STC and make it a really useful body

for the country rather than let it

remain a terrorising body, as it is
today, so far as the private trade in
the country is concerned.
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Shri Rameshwar Tantia (B8ikar)
The entire raw jute export 15 through
the State Trading Corporation, not
through private channels
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Shri  Achar (Manalore): Mr
Chairman, Sir, I think this Corpora-
tion has been doing well and I con-
gratulate it on the work 1t has done.
No doubt, compared with the private

and the private merchants
who have been doing export business,
probably, the Corporation is not able
to do much and to compete with them
as we would expect.

The Chagla Commission Report has
certain recommendations in regard to
the working of such corporations and
I am glad to note that at least one
recommendation of that Commission
has been given effect to and one non-
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Shri V. P, Nayar: Your neighbeur
also.

Shri Achar: Yel it is 50; I am
happy about it. Why should I not?

Shri V. P. Nayar: All of us are

Shri Achar: I am very glad to note
it. I submit he is an eficient person
who has considerable experience
coming from an area where there 18
considerable production of a very
valuable cash crop, a gentleman who
was Chief Minister of a State for some
time and then Home Minister also mn
my State of Mysore; and he has been
appointed as the Chairman I wish,
more such people are added After
all, officials are good in thewr own
capecity, in their own field But, so
far as business 1s concerned, it 1s a
different type of work For that pur-
pose I wish very much that more
persons who have some experience of
business and who are interested in the
welfare of the country are associated
with the Corporation Then, 1 am
sure. this Corporation will do much
better than what 1t i1s doing now It
18 not many years since it was started
It 1s doing very well and I congratu-
late 1t for the work it 1s doing

Shr: Ranga spoke about competition
I submt that I do want competition,
but 1t should be fair competition
What 1s happening to the foreign
trade? It is in the hands of a few

Shri V. P. Nayar:
bungalows.

Shri Achar: The Chairman has
given me only 6 or 7 minutes  Sir,

Aar-conditioned

Shri V. P. Nayar: I am only sup-
porting you.

Shri Achar: It is true, but the time
allowed to me is very little,

1 am only pointing out this aspect
when they consider this question of
competition—I agree with Shri Ranga
that there must be competition—it
must be fair competition

I referred to one example of
cashew-nut The producers are even
half-starved But look at the position
of the owners of these factories and
those who export it They have got
the latest models of cars; they are
in a very high posiion What 1s 1t
due to? Is it not because they are
making huge profits® 1 do not deny
that there must be compefition Our
corporations are new institutions
They must be able to compete From
that point of view, we must also con-
sider associating more business people
and not officials with the Corporation

I may be mussing the mawmn point
which I wanted to urge I am very
much interested in the west coast. In
paragraph 9, the Report itself refers
to the shipment of ores The market
for Indian ores in European countries
18 also being developed and extended.
Earlier, the Report says:

* “Mineral ores constitute the
core of your company's business
in the fleld of exports.”

That 1s paragraph 5. In paragraph
9, it says:

“The market for Indian ores in
Europesn countries is alsp being
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developed and extended Sales to
Crechonlavaiua, Poland, Yugosla~
via and Hungary have been
stepped up while exports to Italy
bave been mamtamned”

Two minutes, 8ir, and I will finish.

1 was speaking about the possibility
of bulk shipment of ores from the
west coast, to West Eurcpean coun-
tries What 1 want to emphasise is
this. There 15 a vast fleld for export
of iron ore to the West European
countries From that pomnt of view
the development of ports i the
Mangalore-Karwar area 18 necessary
The ralway lnes should slso be
developed. In the interests of the
Corporation they should develop com-
shunications there,

During last May I found huge heaps
of iron ore near the port there 1
ssked @ question the other day and
the hon Mnister answered by
qrm;mtitmamlwork.
In fact, 1t was a huge hill of iron
there We can understand what
amount of inconvenlence that it %
going to cause From that pomnt of
wview, I would request the Communi-
cations Mimstry to develop the ports
in that area and also to have railway
Ime so that this trade from the west
coast may be improved and develop-
ed. This 15 essental from the pownt
of view of the Corporation also

Another pomnt in connection with
the roads 1s this There are a number
of rivers and there are small bridges
on these roads Because there are
very heavy rains in the western ghats,
These bridges are not able to stand
the weight of the heavy trucks It

uest the Ministry and also the STC
take this matter up seriously with
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thought thet the State Trading Cor-
paration 13 & hindrance m our export
trade and that it would lessom our
export trade and foreign exchange to
some extent 1 am not in manganese
trade or iron ore trade, but I was told
that our export trade in these had
gone down because the STC had
entered into this trade and so the
STC was not competent to ship them
and they had to pay a heavy demur-
rage 1 was listening to all these
things in the House and I read in the
pépers also about them

Last year or early this yeer, the
export of raw jute was considered and
after due consideration the export
trade was given to the STC 1 was
one of those who thought that the
export of jute was a techncal thing.
There were many grades and the STC,
as a newcomer would not be able to
handle that properly I was thinking
that we would lose our name in the
foreign markets and probably our
quality would not be equal to that of
Pakistan jute But now I have no
hesitation in saying that the STC has
done more than what we thought in
regard to the export of jute Now,
the export of raw jute is handled by
the STC and no private shipper can
export it It seems we have till now
shipped raw jute worth Rs. 3 crores.
The STC had its own mspectors to
verify the quality and we hear that
1t is as good as Pakistan's jute It
seems that there are greater demands
from all those countries which
received our jute We exported about
a lakh of bales to the commumst
countries and about 50,000 bales to
the continental countrnies The trade
negotiations with the communist
countries were conducted by the STC
which those with the continental
countries, by the private traders.
Comparing the prices the STC got for
this, it seems that it got Rs 7 less per
bale from the communist countres
than the continental countries. The
STC mught have lost something in
the 1von ore export or the manganese
ore export I do not know about it
But m regard to jute, I can say this
that entering this, they have got
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more money than what they should
have got. The report says that the
STC made a profit of Rs 2°38 crores *
I am not happy over that because it
has only a capital of Rs 1 crores. It
seems to be profiteering It 1s not
desirable

Shri Satish Chandra. But what
about the volume of business?

Shri Rameshwar Tantia: I  think
the profit should be restricted Other-
wise, this 15 a capitalist view
(Interruptions) Some hon. Members
have said that the whole trade should
go to the STC I do not agree Itis
very difficult India 13 a big country
and there are many importers and
exporters If the whole of it 1~
entrusted to the STC it will do more
harm than good.

Mr. Chalrman: Now, 1 ehall call
the hon Mimster We shall posative-
1y conclude this debate at 2 30 The
hon Mover also wants two or
three minutes to reply So, I wouid
request the hon Mster to finish
before 2 30 leaving two—or three
minutes for the reply

Shri Kanungo: Sir, my hon friend
opposite clams the credit for the
birth of the STC for himself and his
associates My task has been lingten-
ed I am grateful to him and other
hon Members of thus House as well

I have rather an awkward task n
replying to this debate If I may be
permitted to  draw rather a wide
analogy, today the discussion may be
considered to be a meeting of the
shareholders. After all the Pres:dent
of India is the only shareholder of
this company In other words, it
means that the Members of this
House and the other House are the
shareholders of this company and the
shareholders, in  their wisdom or
otherwise, according to Shri Shukls,
have appointed directors who, accor-
dhgtotbehkeordhhkeof.thehm.
Members, are duds or very capable
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men Here I would firmly deny the
charges which have been anonymous-
ly made by my fnend Shn V P.
Nayar about the business assocations
of the directors of the STC, their
association with pnvate firms I
strongly deny them wiath all the
strength that I have

Shri V P Nayar: Shall I give you
the name?

Shri Kanungo. I shall be glad if he
does

Mr Chairman Not here
done privately

It can be

Shri Kanungo The gentlemen con-
cerned are not in this House If he
does give the names, I will give him
a suitable reply But I can say stra
ghtaway that the board of directors,
as constituted, hag no relation and
possibly cannot have any relation,
with any private trading company or
other private interests at all

Shri V. P. Nayar: I accept the
challenge

Shri Kanungo: I am sorry that this
statement has been made i ths
House

1 shall take the last pomnt first—that
15, Shn Tantia’s horror at a company
with Rs 2 crores of capital, making
a profit of two and odd crores of
rupees It 1s not such a dangerous
factor at all After all it 15 a trading
organisation, 1t 1s not a manufacturing
organisation This trading organisa
tion, though barcly two years old, ha
been able to justify itself by trading
profitably and producing profits  for
the share-holders of the company
There have been two distinct trends
in the short debate in this House
One view has been that the operations
of the State Trading Corporaticd
should be expanded to the whole
gamut of the external and internal
trade of sll commodities. I ‘:
submit, Sir, that when the agency ¢
the State Trading Corporation W
decided upon by this House it w¥
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done with the distinct understanding
that the Corporation shall not sup.
plaai trade but will supplement trade,
because conditions have changed in
such a way that aggressive salesman-
ship and forward looking efforts have
got to be taken up in developing new
areas and new commodities of trade
This House approved that the func-
tion of the State Trading Corporation
should be that of a company, bke
many other companies, and 1t should
in 1ts operations associate 1itself with
the existing trade channels That 1s
exactly what 1t has been doing, in.
spite of what my hon friend Shn
Shukla says of the oppressions, mal-
practices and other factors

14 hrs.

Sir, all I can claim on behulf of the
State Trading Corporation in regard
to 1ts trading on import side is that
it has been able to provide scarce raw
materials at a price which 1s con-
stant Without this agency, the price
fluctuations in earlier years were
rather violent It 1s well known,
when there 13 a large gap between
demand and supply there 1s bound to
be fluctuations in prices and other
malpractices as well The State Trad.
ing Corporation can very amply take
the credit that i1t has provided a chan-
nel by which scarce raw materials for
running our industries are available at
constant prices

Shnn Nayar’s criticism was that the
distributing agency should be more
widespread or, i the alternative, as
the other hon Member from that side
suggested, the entire distmbution
should be handled by the State Trad-
ing Corporation right from the import
to the consumer As a matter of fact,
most of the items are controlled by
the Government In fact, the State
Trading Corporation and the distribu.
tors it appoints are merely controlled
stockists, and allotments are made by
the Government through its Develop-
ment Wing The margins of profit are
all settled. The State Trading Cor-
poration has beem entrusted with the
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work because they will adhere to the
principles and to the procedures which
this Government has provided for, and
in choosing thewr distributors, I mught
submut, they have chosen such agen.
cies where the control of the distri-
bution can be observed and efficiency
can be assured

An hon. Member: How”

Shri Kanungo: Efficiency 1s assured
in the sense that today the commodi~
ties which are sold are sold at fixed
prices and there is no fluctuation of
prices That 1s one sure proof that
the distribution organmisation has
worked well As far as chemicals are
concerned, a group of distributors who
were in the trade before have been
clubbed together into organisations and
other corporate bodies, and they have
been appomnted as distributors of the
State Trading Corporation

The fundamental fact which has
been kept in view by the State Trad-
ing Corporation, according to direc-
tions given to 1t by this House, 18 that
they will use the existing trade chan-
nels to the best of thewr capsaty [
would submut, Sir, that they have
maintained it very efficiently I would
also say today that but for this opera.
tion by the Government through the
agency of the State Trading Corpora-
tion the fluctuations in prices and
other malpractices would have been
too many

Regarding cement, I would submit
that this State Trading Corporation 1s
merely an agency, and that agency has
been chosen by Government because
the Tarff Commission m its report
had suggested tha! this agency can
be used and 1t shonld be used. The
prices of cement, as far as manufac-
turers are concerned, are controlled
by Government according to the ad.
vice of the Tariff Board The distri-
bution at the final end is controlled
by the State Governments. The func-
tion of the State Trading Corporation
1S to see that rationality is observed
in the distribution of the material that
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is available and that the prices as
fir as stockists are concerned are kept
uhder control.

I do not understand the implication
of the suggestion of Shri Ram Krishan
Gupta that the eatire profits amount.
ing to more than Rs, 35 crores could
have been pocketed by the State Trad-
ing Corporation. The State Trading
Corporation could not conceivably do
it until they enter intp the last rung
in the retail trade and, as I said, ac-
cording to the directions of this House
they cannot go into the retail trade or
the whale line of it. 1 think, within
the limitations, they have done a good
job of it. In fact, the prices have
been kept constant and supphies have
been adequate, and the State Trading
Corporation can take credit to a cer.
tain extent that they have been able
to develop certsin export markets
which normally would not have been
possible otherwise.

Bhel V. P. Nayar: If so much credit
is taken, there is no scope for debit.

gliri Kanungo: It is hon Members
who have provided the credit, barring
one.

§hri Bam Krishan Gupta: A portion
ol the profit should be given to the
consumers,

Shri Kanunge: There again, as my
hon. friend Shri Gupta says, as far as
the State Trading Corporation 1s con.
cerned, Government have got to give
the directions where the prices, as I
said, are decided or settled by the
Government on the advice of the
Tarlf Commission. I need not go
into the logic of it—at other times
when the Tariff Commission Report
will be debated Shri Gupta can debate
that point as well—but considering the
fact that there are manufacturing
establishments the prices of whose
goods are settled with such wide dis-
parity as Rs. 50 to Hs. 85, if there
was no centralised agency for pooling
the sales and having a pool price there
would have been a sort of unrestricted
“rate war” going on in this country
The low.cost units would try to sell
at & lower price a larger turnover and
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strain the limited transport capacity
that is available. Therefors, the
policy is not that of the State Trading
Corporation, the policy is that of the
Government, and within that limited
policy the State Trading Corporation
has done, I suppose, a good job of it

The question of having or charging
a lower price for cement is perhaps
valid, but one thing has got to be
taken into consideration, and that is,
the STC 1s taking risks, and it took
serious risks when it was directed
by the Government to import cement
at very high prices to meet the needs
of the country. If its calculations had
gone wrong, then it would have been
saddled with losses. Therefore, it is
not merely a profit which the STC is
earning. When it earns any "profit it
also takes the risk of covering the
losses in the past or in the future.

Sht1 Ram Krishan Gupta mentioned
about the showrooms and other things.
But they are not the function of the
STC The function of the STC ih
developing new markets for new com-
modities is just beginning In fact,
this is the first year when it has been
able to make a provision of Rs. 18
lakhs for development purposes It
never had it before Considering the
conditions of world trade as they are,
and the keen combpetition and the ex-
perience of traders in other countries
I believe that with a little patience
the STC will justify the trust which
the House has placed in it At least,
personally, to my mind, this Rs. 15
lakhs is just nothing in the form of
development of trade contacts, be-
cause, after all, to rua any worth-
while branch office will cost normally
more than Rs 15 lakhs, and up till
today, the STC has not got a single
branch office outside India though it
does such a large amount 6f business

Suggestions have been made that
various commodities could be taken
up so that trade in those commodities
can be developed. Thit is exactly
what the STC hopes to do. But re.
garding the broad suggestion that the
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entire foreign trade as also the inter-
niil trade should be taken over by the
8TC, 1 would subimt that however
deger the board of directors of the
STC might be, it depends upon the
direction which it receives from this
Mouse through the Government 1
would also submit that today, the STC
being what it is, even if it is gaven
that responsibiity it will be too much
for it to chew

Reference has been made to the dis~
sribution of non-ferrous metals and
other commodities As I sad, these
are merely agency functions In fact,
the STC would have been happier if
1t were not saddled with this job, be.
cause the returns on thig work are
very low indeed The STC 1s bewmng
used by the Government as an agency
and the actual distribution is dome,
under the orders of the Government,
%o actual users of these scarce commo-
dities

Shrt V. P. Nayar: They sell it in the
black market at 800 or 400 per cent

Shri Kanungo: There are always
black sheep But all I want to sub-
mit 13 that the amount of malpractice
has been reduced to the mmimum
During the stage between the import
and the distribution to the allottees
who are decided by the Covernment,
the STC takes full responsibility and

. I can assure the House that there are
no malpractices 1n spite of Shr1 Vidya
Charan Shukla’s allegations

Shri Vidya Charan Shukiz: Do
they not sell export licences?” What
is canalisation® (Interruption)

Mr. Chairman: Order, order

Shri Kanango: I am in  possession
of the House 1 am coming to the
points which the hon Member has
rugsed I would next take up the
points which have been made by my
esteemed friend Shri Ranga who 1s not
here now Shri Rangs used rather
strong words when he said that the
STC tndulges in favouritism and discri.
 Mination The material on which he
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based these charges is this, namely,
the purchase policy of the STC, as far
as metal ores are concerned, is, se-
cording to him, discrimmatory How?
In the public notices which have been
assued since 1957 onwards, the Gov-
ernment directed the STC to use the
fullest capacity of the shippers who
were mn the trade for 100 years. To.
day, the 8TC 1s trying to do 1t and the
development within the last two and
a half years has been that it has
stablised its procurement policy to
such an extent that it is today able
to offer the small man the benefits
which are avaiable to richer asso-
clates

My friend from Bellary just now
mentioned about a co-operative
society—

Shri Achar: Mangalore

Shri Kanungo: Which receives the
same pnivileges and the same terms
as any other associate of the STC.
The fact 1s, thuis If larger producers
who have experience in this Yine, such
as larger rne-owners who have got
capacities, get larger orders, it is
simply because they can offer them As
far as the difficulties of the Bihar and
Ornssa mine.owners are concerned, I
may say one thing I am supposed to
know something of it because I come
from that part of the country It is
the misfortune of the mine-owners of
Bihar and Orissa that there are more
eficient mine-owners and shippers
elsewhere 1n the country than happen
to be in that region

Shri Vidya Charan Shekia Only
one shipper

Shri Kenungo: From the whole of
the southern region—Bellary-Hospet
region—the STC gets more attractive
offers, and but for the direction of
the Government and the hmitation of
transport, an ordmnary profit motive
would induce any trading organisation
to concentrate more on the Bellary-
Hospet region than anywhere else It
is only because the STC 1s handling 1t
that 1t is able to cushion to a certain
extent the high cost in the matter of
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availability of iron ore for export
shipment. The other factor must also
be remembered. Our internal capa-
city for consuming iron ore has been
entirely based “upon the availability
of iron ore in that region. Moreover,
when the steel-making capacity in this
country grows, to that extent, the
availability of iron ore for export from
that particular region—Bihar and
Orissa—will be limited, There is
nothing to be sorry about it, because
the off.take will be assured irrespec-
tive of the fluctuations of the export
market.

Shri Vidya Charan Shukla: 30 mine
owners have closed their mines there.
Whatever may be done later on, for
the time being, they have closed down
the mines.

Shri Kanungo: The closing down of
mines is not a new factor. My exper-
ience for 30 years in the Central Pro.
vinces and Bihar has been that mines
are closed and opened for many other
reasons, It is not due to the opera-
tion of the 8TC. The STC has today
embarked on a policy of distributing
its patronage on an acreage-basis in
the Bihar.Orissa area. Any business-
man will buy in the cheapest market
and confine his purchases to near
about railway lines, and not go to
mines which are situated in unecono-
mic areas. The STC has done the
utmost it can do. It has distributed
its patronage on an acreage-basis.
Shri Shukla’s charges of coercion and
he used some stronger word ‘mal.
practice’—are not justified. It is easy
to say all that. The Railway Board,
naturally, is the authority to decide
which party is to be allotted which
area. Knowing as they do that to-
day STC are the sole shippers of iron
ore, I think they are perfectly justified
in preferring those parties who have
contracts with the STC.

Shri Vidya Charan Shukla: I am
talking of manganese ore and not
iron ore.
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Shri Kanungo As far as manganéfe
O%e is concerned, STC has got only 50
Pyr cent. of the quota; the other 50
PAr cent is open to everybody. The
8hotment of space is the respongsibi-
lity of the railways. Naturally it has
8% to be allotted to such parties who
®4n make the maximum use of it and
N4t holg the plots to ransom for other
Pirties. The judge of the situation is

e railway authority, If the railway
8\thority have taken the decision that

ose who have foreign contracts and

will have prefercnce, I think they
8¢ justified in the sense that they
ve got the larger turnover....

Sher Viaya Chaean Shakia: Aac¢
N€cessarily.

$hri Kanunge: It does not rule of

t others will not have a chance.

Shri Vidya Charan Shukla: It has
Ted out. It has been mentioned in

t Railway District Commercial
Superintendent’s reply to the M. P.
Mijeral Development Corporation.

l_ur. Chairman: Order, order. The
lnister is not yielding.

Shri Kanungo: I am prepared to
5Peak on behalf of the Transport
Ministry that they use their best
JUjement to give it to such people
Who can make the maximum use of
thy plots allotted to them. As far as

® STC is concerned, we have never
2Pproached them to give us any pre.
€lence. The railway today treats the

*C on a par with any other trading
OTaanisation in the country.

Shri Vidya Charan Shukia: That 15
No¢ correct.

Mr. Chatrman: T do not approve of
this sort of running commentary. This
18 not correct. If the hon. Minister
¥it1ds, the hon. Member can get up.
Otherwise, this sort of running com-
Mbntary while the Minister is giving

reply is not allowed,
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Shri Kanungo: As far as the mang-
anese ore trade is concerned, I cer-
tainly admit that the manganese ore
trade has been reduced. I am not
going to compare the performance of
the 50 per cent quota holders and of
the STC which holds 50 per cent of
the quota. It is a credit to the asso-
ciates of the STC who have helped
the STC in fulfilling whatever exporis
could be possibly fulfilled. If the
toial exports have fallen, the reasons
have been explained in this HHouse
very often. I will challenge anybody.
But for the efforts of the STC in the
form of triangular contracts, link deals
and barter agreements, I do not know
what opportunities there would have
been to revive the trade.

Dr. M. S. Aney (Nagpur): What is
the up-shot of all your efforts for the
sake of manganese trade?

Shri Vidya Charan Shukla: We
were exporting 16 lakhs tons of mang-
anese ore....

Mr. Chairman: How can I approve
of two people talking at a time?

Shri Kanungo: The confusion creat-
ed by Shri Shukla is that after the
STC entered into the manganese ore
trade, the exports have been reduced.
I dispute it. Of course, opinions can
differ about it. Today, the quota-
holders are in a much better position
than they were, because public notices
have been issued from 1958 onwards
and it has been stated that anybody
who has got a contract for more than
.three years or for any period up to
3 years can get ad hoc quotas from
Government. Therefore, today the
quota.holder is very much at an ad-
vantage, because as soon as he com-
pletes the contract, he gets movement
facilities and quota facilities. To say

that the STC is the villain of the:

piece is not correct.

But I must say that the STC is not
perfect. It is only two years old and
it has got to gain experience. I believe
the shortcomings which are inherent
in it because of its new experience will
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be eradicated as soon as possible. I
also believe the success which has been
attained and the encomiums given to
the STC in today’s discussion will en-
courage them to run their affairs more
efficiently and to get over their short.
comings.

Regarding staff and other matters, I
have no time to deal with them. It is
a fact that the staff are working under
various disadvantages. They are not
treated as Government servants, be-
cause they are not Government ser-
vants.

Shri V. P. Nayar: Have you seen
their office? It is a dungeon.

Shri Kanungo: The STC is con-
structing buildings for its office, for
housing the staff, ete.

I am grateful to the Members of the
House that on the whole, largely the
efforts of the STC have been appre-
ciated.
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Mr. Chairman: The question is:

“That this House takes note of
the Second Annual Repott of the
8tate Trading Corporation of Indin
Limited for the period ending the
30th June, 1858, laid on the Table
o:“ the House on the 20th April,
1 'll

The motion was adopted.

14.38 hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

FIrrizTR REPORT

Mr. Chairman: The House will now
take up Private Members' Bills.

Shri Ram Krishan Gupta (Mahend.
ragarh): 1 beg to move:

“That this House agrees with
the Fiftieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 9th September,
1959

Mr. Chairman: The question 1is:

“That this House agrees with
the Fiftieth Report of the Com-

ment) Bill

piitte¢ oft Ptivate Muiribers’ Bille
and Resolutiony presented to the
Housé on the Uth Septembet,
1959."

The motion was adopted.

14.30% hxs.
MIRZAPUR STONE MAHAL
(AMENDMENT) BILL—contd.

{AMENDMENT OF SpcTronN 3) sY Sawr
RAGHUNATE Stnak-—contd.

Mr. Chairman: The House will now
resume further consideration of the
following motion moved by Shri
Raghunath on the 28th August, 1950:

“That the Bill further to amend
the Murzapur Stone Mahal Act,
1888 be taken into consideration.”

Out of one hour allotted for the dis-
cussion of the Bill, one mimite has al-
ready been taken on the 28th August,
1959 and 58 munutes are now avail.
able for further discussion today.
Shr1 Raghunath Singh may continue
his speech.
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